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Title:Regarding injustice faced by people of Andhra Pradesh due to non-implementation of the provisions of Andhra Pradesh Reorganisation Act by
the Government of India.

oft arieresslor Tsat: disw, S/ amy Yoot iz dceen @1 e g, Ramlersstoe i, 331 oo a1 araRiel & srn o e sl ux Ferer Seerdt Fea gy goor @t fmm
siean, fisraser der, Saw solifesa fow smeel e aif¥aer smdlr Fa2 ue it Jivemd 8, ar@ ag andanddt &, andamden @), e yferafict & an gardt froft oft adft-adt Jvemd
&, 2 2mft <fiSh Io1al Gol T ARIGT 53 AR ol 5= ey oI Gl 3 s ARl FOT 211, 3 ach olRIg ATE of el 2I) 513, oIl AIEd I L6l 2 23)...(crauel)

HATololRT areaxel & amu alfere, ol vo free der )

oft aifecrenrsior Fson: Forer ¥eca &t greerwt i oft, 331 aep aIrrg, A1sd of wal e b Brb uia arer ordf, gu Arar a@ Jen aifde; 3k e Rid uia e i, g Arer aa
Sol anfdw, w18 JarapT ol & Alfdsor 3@ oY AreT 8 32 &, fibz oft apft amu 331 Forer e ot ordl & 28 &) $2b arcran Gt Pw UGl 3 IR Arariel f&u &, JaEt 3 vw oft
arariel B3I ofdl fpen ... (s )

HToTollRT 31EAST: 3 3MU do 511, aeiifds 3MU eIl S92 Io1 @53 s &

off siftereslor w59Y: saat St @y aft arrarer & e, 33 eltst werfver fven, Afdvor ardht B S anrarerer A, 308 werfver avear G Brrdrerdt g1 w & eff, A anearer
aret crap g3 ordl fape o) safere & argen Ry sod eedic Jonm arfdn)...(maemer) as s34t v e A w9, Us Io& weon aiféy)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY

AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Speaker, as the Parliamentary Affairs Minister, I would like to respond to the first issue also. I seek
your permission because from the Government's side, it should not been seen that the Government is silent. Various Members of different parties
have given notices of Adjournment Motion and it was deserved. Subsequently, the Speaker, in her discretion, has allowed it to be raised in the

House. For that also, some friends have raised objections but what I am saying is, we should not appear to the general public that we are trying to
hide under some rule or under some pretext because that will send a wrong message. What I am suggesting is, Madam, we do not know whether
what is being aired in the television channels is true or false as far as West Bengal is concerned. But the fact of the matter is something is being
shown. We have also seen earlier incidents where such things have come. There was discussion and subsequently, there was some inquiry. The
House has taken it very seriously. My friend Saugata Roy Ji with all his experience, has made a very serious allegation as if the BJF, Congress and
TMC which are all sitting together for the last two years and then doing everything common, have all come together and then doing it. It is not the
question of TMC or BJP.

PROF. SAUGATA ROY: It is a conspiracy.

SHRI M. VENKAIAH NAIDU: Saugata Ji, you are a very learned parliamentarian. Please do not go beyond a point and embarrass a lot of people. My
point is if it is TMC, Congress, TDP, CPM, BIP - everybody has got their own political line and everybody knows it. I do not want to politicise this.
From the point of view of Parliament as a Parliament Affairs Minister, the prestige of the Parliament is at stake. So, we have to establish the truth.
The people, who are being portrayed negatively, will have a recourse to take and then the people, who are showing with such falsehood, have to be
taken to task. But simply saying it is a political conspiracy and not accepting any sort of inquiry, will not suffice and will not justify the public
impression also.

So, This is what I am suggesting, Madam Speaker, without taking sides because I do not want to take sides also on this.

There are two ways. One is, the Government should order an inquiry and the other one is, the House should order an inquiry. You are the custodian
of the House. As the Speaker of the House, you please consult others also and see whether it is referred to Ethics Committee - we have no problem
- or if you want to have some other mechanism of finding the truth, then let us try to do it because this impression should be dispelled. Right or
wrong, I am not going into the details. This has to be dispelled because the very system of Parliament and our functioning is under question. We
should not be seen with suspicion. Nowadays, it has become a fashion also to condemn all parliamentarians and also the political system. I do not
want this to happen in this connection. It has come just now before the election. That is a different matter but at the same time, truth has to
prevail.

So, I request the Chair to take appropriate action in this regard in whatever manner. If you want to have consultation, we can have consultation.
The second point is this, that is, the issue raised by Kharge Ji through the Motion. The Motion says:

"The injustice faced by the people of Andhra Pradesh because of non-implementation of the provisions of Andhra Pradesh Re-
organisation Act by the Government of India which gives Special Category Status to the State of Andhra Pradesh.”

I am a student of law. I am also a parliamentarian for some time and a legislator also earlier. Nowhere in the Andhra Pradesh Re-organisation Act,
there is any mention of special category status to Andhra Pradesh.

Madam, hon. Mallikarjun Kharge Ji has taken my name. I should tell him, I should remind him also and I have no problem and hesitation in that also
that the Bill that was brought by the UPA Government and adopted by Parliament, here in Lok Sabha, does not contain the words 'Special Category
Status'. I have the proceedings....(Interruptions)
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SHRI M. VENKAIAH NAIDU: I am going to elaborate that. Your leader is capable of arguing the case effectively. What I am trying to say is, I am
mentioning about the notice given by you, people. You, people said it is as part of the Re-organisation Act. I did not say it. You are saying, it is part
of the Re-organisation Act and you are questioning me saying that, no, in the case of 11 States, no Act has been passed by Parliament. You cannot
have both....(Interryptions) 1 am coming to that. ...(Interruptions) Mr. Mekapati Raja Mohan Reddy, I am coming to that. I am arguing on their
notice. It is not one person. ...(Interruptions) That means, you are withdrawing the notice. You have nothing to argue. This is one.

Secondly, Madam, I want to tell you that I have the list of the projects of the assurances or mentions made in the AP Re-organisation Act about
IITs, about universities, about AIIMS and about various establishments. All these things, one after another, a majority of them have already been
fulfilled by this Government. I am very happy to say it also. I am also born in that region though I do not belong to one particular place. But I can tell
you that the Government is continuously monitoring and we are taking keen interest.

The very second day on a burning issue of Andhra Pradesh, which is the lifeline of Andhra Pradesh, Polavaram project, Madam, you are aware
that my Government's first priority in the Cabinet was, one about the black money and second about Polavaram. An Ordinance was issued and it was
again approved by Parliament also. How can anybody say and that too with all experience that none of them has been fulfilled and all that?
... Interruptions)

SHRI MALLIKARJUN KHARGE: You come to the point of Special Category Status.
SHRI M. VENKAIAH NAIDU: The point is, it is not there in the Re-organisation Act. It was a promise....(Interruptions)
HON. SPEAKER: Nothing will go on record. Only your statement is going on record.
...(Interruptions) 3€ =

HON. SPEAKER: Do not answer anybody
SHRI M. VENKAIAH NAIDU: Madam Speaker, if they want to hear my response, I am ready with the response....(Interruptions)
HON. SPEAKER: Yes, they do not want to hear.

...(Interruptions)
HON. SPEAKER: No, this is not allowed.

...(Interruptions)
SHRI M. VENKAIAH NAIDU: It has become a habit. While in power, you did not do it. ...(Interruptions)
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SHRI M. VENKAIAH NAIDU: Even I, myself raised it in the Rajya Sabha. I was the one who raised the issue in the Rajya Sabha. I requested you to
bring it in the Act. You never bothered to bring it in the Act....( Interruptions) Now you are shedding crocodile tears outside....( Interruptions) You are
creating political agitation. This will not work. You have failed in your responsibility. You have betrayed the people of Andhra
Pradesh....(Interruptions) You have betrayed the people of Telangana for 10 years. You did not do your duty and do not accuse us....( Interruptions)
We are committed to fulfill each promise made in the Act and also we are trying to do justice to Andhra Pradesh....(Inferruptions)

HON. SPEAKER: This is not fair.
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HON. SPEAKER: Is everything fine?

...(Interruptions)
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(At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.)
SHRI M. VENKAIAH NAIDU: Madam Speaker, no, we are not going back.
HON. SPEAKER: I know.

SHRI M. VENKAIAH NAIDU: We are addressing each and everything which is mentioned in the Act. Please try to understand we are addressing all
the issues, including the promises. It was I who said it in Parliament. It is not in five years or 10 years ago. I had raised the issue. You people did
not do it. I am aware of it. I am conscious of it. After the 14t Finance Commission certain problems have come. Those problems are being
addressed by the Finance Minister. Yesterday, he has explained it also. We are studying all these aspects including the promises that they had
made. It is not in the Act. The Act is silent because they forgot their responsibility. Now, they are trying to be violent after being silent while in
power. Just to score a political point, they are saying this. After talking out, they are walking out now. ...(Interruptions)

SHRI ASADUDDIN OWAISI (HYDERABAD): You are being a diplomat now. ...(Interruptions)

SHRI M. VENKAIAH NAIDU: Owaisi ji, please sit down. smer e <5t daorr assar 3 oft amuasY oraf 3,...(ewaemer) s snaer a1 6 deon assar B R Fars ol &)y
3N, ama Ao snad,...(waerer) smu i ot oft srena ol w2 (carer) s o @t oft Jerw ol @A, . (wraeorn)

Jithender ji, please sit down. You can ask after I finish it. ...(Inferruptions) 1 request the hon. Members from Telangana to sit down.
...(Interruptions) Once I finish it, other hon. Members can also ask whatever they want to. ...(Interruptions)

Madam Speaker, this should go on record because this issue is concerning the aspirations of the people. Madam, they made a sweeping allegation.
...(Interruptions) But, I want to inform the House as to what we have done — IIT sanctioned; IIIT sanctioned; Indian Institute of Management
sanctioned; Indian Institute of Science Education and Research sanctioned; ESSO — NIOT Ocean research facility sanctioned; Polavaram Project
approved both in Ordinance and Parliament; National Kamadhenu Research Centre sanctioned; National Institute of Fisheries Education sanctioned;
and Solar Energy Corporation of India sanctioned. ...(Inferruptions) Then, upgradation of Vizag Airport sanctioned; Tirupati Airport has been
upgraded to International Airport and has been inaugurated; Vijayawada Airport modernization is going on; multimodal logistic park at Kakinada
Container Corporation is going on; work on Vizag New Green field airport is going on. ...(Interruptions)

HON. SPEAKER: Jyotiraditya ji, this is not fair.

...(Interruptions)
HON. SPEAKER: Please sit down. Otherwise, I will name you.

...(Interruptions)

SHRI M. VENKAIAH NAIDU: Hon. Madam, National Highway projects worth Rs.65,000 crore have been recently announced by Nitin Gadkari ji. Outer
Ring Road around Vijayawada has also been sanctioned. Ministry of Urban Development has sanctioned Rs.1000 crore — Rs.500 crore for Guntur and
Rs.500 crore for Vijayawada. Then, Vizag and Kakinada are part of the 20 Smart Cities. ...(Interruptions)

As far as National Heritage City Development and Augmentation Yojana (HRIDAY) is concerned, an amount of Rs.22 crare has been sanctioned
under it. Amaravati falls under this project. Spices Park has been sanctioned. A Special Development Package for Visakhapatnam, Vizianagaram and
Srikakulam has been sanctioned and the money has been released twice. Money has also been released for Anantapur, Kadapa, Kannur and Chittoor.

Money for Krishnapatnam International Leather Complex sanctioned. Then, money for SAMEER - Society for Applied Microwave Electronic
Engineering & Research has also been sanctioned. ...(Interruptions)

What is happening with the Congress Party — the Leader walks out and the Dy. Leader comes in. ...(Interruptions)

An amount of Rs.300 crore has been sanctioned for Bharat Electronics Ltd., Palasamudram. Hon. Finance Minister, Arun Jaitley visited there and laid
the foundation. DRDO Missile Test Facility at Nagayalanka is under consideration; Naval Air Station is under consideration; National Open Air Range
at Kurnool is under consideration. Foundation of All India Institute of Medical Science, Mangalagiri has been laid by the hon. Health Minister
...( Interruptions)

Madam, they have no special status. Having not done anything during their status, they do not have special status now. ...( Interryptions) Congress
Party do no have that status. ...(Interruptions)

Rajiv Gandhi Institute of Petroleum and Technology is also at the advanced stage of sanctioning. A few other projects in respect of Ministry of
Chemicals and Fertilizers are under active consideration. ...(Interruptions) Then, Tribal University, Central University and Petroleum University are
under active consideration. Land has been identified for them. ...(Interruptions)

Under 14'h Finance Commission, an amount of Rs.2,09,819 crore, as a result of increased devolution, has been sanctioned. It is a part of the Andhra
Pradesh Reorganization Act. As per the recommendation of 14t Finance Commission, Rs.41,364 crore is being given per year to the State, It is
Rs.29,374 crore more in comparison to the recommendations of 13t" Finance Commission....(Interruptions)

Dugarajapatnam Port at Nellore district is also under consideration. It is at the final stage of decision. ...(Interruptions) There are a lot more things



to be mentioned. ...(Interruptions) Nowhere, since Independence, so many projects have been sanctioned. ...(Interruptions) It is because that the
State is divided. Injustice has been done to Andhra because of the partition and because of the thoughtlessness of the Congress Government.
... Interruptions) We are going out of the way to help the State of Andhra Pradesh.

We will definitely do it. We will take care of Telangana also because we feel that justice was not done to both the States by the Government which
has divided the State arbitrarily and without application of mind. Madam Speaker, I can assure you that the entire Government is looking into the
grievances of the people and there is no question of going back on any of the promises made in the A.P. Reorganisation Act. ...(Inferruptions)

Whatever you people have been saying outside, it has no takers. You know what has happened in Andhra Pradesh also. Do not try to mislead
the people. Today, the truth has come out. All the notices given by Khargeji, Jyotiraditya Scindia, K.C. Venugopal and Nandi Yellaiah, and all these
Congress leaders, said 'as mentioned in the A.P. Reorganisation Act'. That means that you are not even applying your mind before giving a notice.
Please try to understand and rectify it in future. Extend support to the Government for the good things we are planning to do. We have done it to
Andhra Pradesh and also to Telangana.

HON. SPEAKER: What happened Jithenderji?

SHRI A.P. JITHENDER REDDY : In the same rhythm, whatever has been given in the A.P. Reorganisation Act's section 94 has not been done. Aims
have not been done. Tribal University has not been done. Horticulture University has not been done. National Project for Irrigation in Telangana has
not been given. High Court bifurcation has not been done.
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SHRI A.P. JITHENDER REDDY: Industrial corridor has not been given. CAMPA funds have not been given. Backward Region Funds are not given. So,
all these items are still pending. Only one-sided bifurcation as per A.P. State Reorganisation Act has been done. This is not correct.

When Venkaiah Naiduji has given such a big list, in the same fashion, he should have also said that so and so things have been done in Telangana
also. But nothing has been said by our Minister. So, there should not be any partiality. The division has taken place and both the States have to be
treated equally. Whatever Andhra Pradesh State gets, Telangana State also has to be given that. This is my submission.

When next time Shri Venkaiah Naidu gives out a big list, he should also come out with the same list for Telangana also, saying what has been done
for Telangana. I expect the same rhythm from him in respect of Telangana also. ...(Interruptions)

HON. SPEAKER: Now, it is okay. I am not going to allow any guestion.
SHRI M. VENKAIAH NAIDU: I have a long list. know that this is not Question Hour. So, I am not going into it.

Since the issue was raised by them about Andhra Pradesh, I responded. I am ready about Telangana also. ...(Interruptions)
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